PART 1
Notifications and Orders issued by the Government

Labour and Rehabilitation Department
Lahour and Rehabilitation (A)

VREDERS

(1)
3. O, (Rr) No. 9682008/LBR,
Thiruvananthapuram, 16tk April 2008,

Wiseress, the Governmont ore of opindon that an
imdustriul dispure  oxisty between (1) 'llln- Mannging
Dhirector, T. R C. M. ', UL Limitedd, Esheeralilinwm
Pattom P. (1, Thirvvananthapuran - 693 H04
{"-Efl The Mmmager, Kollam Daicy, Theeally, Kolliusm.
B0 000 ymed  the workmnn ol the above referee
establishment Shel ALdul Salam, Shricthi Padannayvar
Kuologaras No th, Kinmpgappally in  respect  of
matters mwentwped inthe auncxure to this onder :

 And whoereas, in the opinlon of Governmet it
1 nweossiry 1o fefir the aad indosteiol dispute for
adjusdication ;

Now, therefore, i exercise of ths viry
conferred by secttonn 10 (1) (¢) of the [adustrial
Disputes Act of 1947 (Central Ace XIV af [947) the
Governmoent  heeeby  direcy thay the gaid industels ]
dispute be relorred (or adjudication to the  Labor
Cotrt, Rollam . The Lalior Comrt will pass the
award within u period ol thres moanths.

ANNEXUIRR
Whethier the dismissal of Shod Abdul Salam,
Higher Geade Lol Assistant, Kollafn Daley
by the A ov, Kollam Dairy with effoc
From 3-3-2004 & jusifiable * 0f oor, whas
relief he iy engitled 1. ?

2)

G O (Rt.) No. 969/2006/LBR. .
Tlarunmnanthaparam, 16th Apnl 2004,

Whereas, the Government are of opinlon
that  an  induserial  dispute  exjsts  begween,
The Manager, Harrison Malayalam  Planttion
Mundakayam  Estare, 1T Division, Mund s kaymn
P. O, Rottayum and the workmin of the ubove
referred  egtablishment represented by the General
Secretary  Thire Kochi Thottam Thozhilali Conguoess
(INTULC), Mundakayam, Mundakwyam . O,
s respect of matterd mentioned in the aunesure to
this order ;

Anig] whepeas, in the opionion of Government it is
necessary to refer the said industeinl  Qispute  fir
adfudication

Now, therefore, in exereise of the powers
coaferrerd by section W (1) (d) of the Tadustel
Divputes Act of 1947 (Geural Act XIV of 1947,
the Governmens herely direor tliat the i industriag
dhapure be referred for adjudicarion to the [ndusrrial
Tribunal, Llukki. The Industrial  Iribund  wiil
pass  the award within a period of three months.

ANNEXURE
Yo Whether the dismismal of 8kei T, K- Shaji
Waorker, Mindakayam  Fstaie Iy thie
mapagement is justifinble?

<. I not, what reliel the workman e entitled
o et

-

By arder of the ﬂ'ﬂvl'fnllrl
K. Cuasomran,
Eluder Seceesary B Clomssimpent,



